
CINTRL A1II1qI3TRAVE TRIUNAL 

• 
	 CALCUTTA B-I 

M..No. 158 of 1997 	 I 

(.A.535/96) 	 date of order 9.3.99 

Present : Hon'ble Mr. D. Fur avstha, Judicial Member 

ANIL KVMAR HQR 	I 

UNION OP INIA & ORS. 

or the apPlicant : Mr. B.  Chatterjte, counsel 

For the respondents: Mr. M.K. Bandopkday, counsel 

ORDiR 

Hed ld. counsel for t both the iarties. Ld. Co unsa1 

for the respondents Fir. Bdophyay fil& vakal atnna today. 
He prays for time on the ground that h gdt the brief today. 

But Mr. Chatterjee, ld, counsel for th4 adplicant submits that 
he is ready for argument. 

2. 	When,  the case is ta1cen uo for har.ng, it is found that 

the registry of the Tribunal was directbd to place this tnatter 

1xf ore Division Bench as prayed  for by he order dated 25. 6.98,. 

The matter has been wrongly listed in the •ingle Bendi despite 

to order passed on 25.6,98, So, the case is ad journed to 16,6,99 

and the matter be placed before the Division Bnch for 
ordcrs 

on 16.6.99. 
3. 	Plain copy of this order be handed over to the id, 

counsel for both the parties for fleCcssy action, 
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